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OPEN GOU I 

C_E TAAL MMINISTPATIVE TRIBUNAL 
ALIAHABAD BENCH ALlAHABf.D. 

CIVIL J1I • C NTc, T APPLICATION N .260 of 2001. 

,O~ IGINAL 

IN 

PLIC. TI N NO. 78 of 1998. 

ciay: of Sept~mber 2QQJ_. tt:e o8t 

Hon 'ble [liej Gen KK Srivastava, iember-A. 
1Ion'ble 1V .A.K. Bhatnagar, ·~mb~..;r:-J. 

Sudars han Kumar 
Son of Sri Jai Bhagwan S iar-ma , 
Resident of Village and Post Salempur, 
Post Office 1 zzafernagar, District ruzzafernagar • 

• • • • • • • • App lie ant. 
dvocate : ri A.V. Sriv-st-v) 

Ve r sus, 

1.. Sri A.K. Garg, 
General ariaqe.r , 
Bharat Sane har Nigam Ltd. 
Te lee om, No ada , 

2. Sri 'iarrje et Singh 
General 1 ariaqe r , 
Bharat Sanchar Nigam Ltd, 
Te lee om, ate 1 Nagar, 
Dehradun. 

• ••••••• ~spondents. 

(By vocates: Sri .c. Joshi/Sri s.c. Mishra) 
- ~- _p_E_ - 

( y Hon 1ble Maj Gen KK Srivastav , ".errber-A) 

J 
:\ 

This contempt ap Lic at ron under section 17 of_ 

imi.n.i.s t r-a t ive Tribunals Act 1985 against the off ice rs 

of Bharat Sanchar Nigam Ltd (in short B.s.N.L), a newly 

fornEd Corporat[on for wilful isobe ience of the order 

of this Tri unal dated 11.05.01 passed in O.A. No.878 

of 199 , 

2. Le ar-ne d counsel for the applicant sub itted 't ha t 
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respon ents filed wr i.t petition 1io.284(S/B) of 2002 b fore 

t.I e I on 'ble ~igh Court of Uttar nc .ia L, -~on 1ble High 

Court of Utt ranchal os p ss2d order that this 

ribunal shall not pr oce e in the contempt pr c eed Lnqs . 

3. \ e would like to ma e it cle r that in bs nc 

of any not if Le at ion under section 14 ( 2) of A. . Act 19 5, 

this Tribunal has no jurisdiction over .s .N. L and 
' 

therefore, contempt application is not maintainable. 

4. The legal position in this regard has been we 11 

sett led by Divis ion Bene h .Iudqrre n t of Hon 'b le Delhi 

High Court in case of Ram Gopal Verma Vs. Union of Indi 

.a no others, .r.s.L.J. 2002 (1) 352 .nd also of Hon tb Is 

Borrbay High Court in case of Bharat Sanchar i am Ltal 

Vs. A •• atil and others 20 2 3) K"J-1. 

5. In view of th above, the contempt application 

is is issed · as .rio t maintainable. otices are disc hcr qe d , 

However, liberty is given to the ap licant to approoch 

ap ropriat forum. 

~ 
ember..J .• Member~A.:. .. - .. 

ianis h/- 


